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IN THE CENTRAL ADMIMISTRAT IVE TRIBUNAL,
JATIPUR BENCH, JAIPUR

Date of orders 3=9-1997.
CP No. 39/96 (th We. 179/89)
Marerdra Singh, resident of Plot 1o. =248, Singk Bhoomi,
Khat ipura, Jzipur-1i2.

| *s Ppet iticner
Versus

le. Shri J.C.Kalra, Chairman, Canteen Stores Department,
M.K.R0ad, Borbay umnder the Ministry of Lefence,
Govt. of India.

2, Shri N.S.Megi, Area Manager, Canteen 3tores Department,
Behind Military Hospital, Peru Lines, Jaipur.

«« Respondents

Mr. R.N.Mathur, counsel for the petitiener
Mr. 3.K.Khanna, 3r. Grade Clerk, departmental rep. for
the respondents.

CCORAM:
Hon'ble Mr. Gopal Kriszhna, Vice Chairman
Hon'ble Mr. O.P.Sharma, Administrative lember

ORDER

Per Hon'ble Mr. Gopal Krishna, Vice chairman

This Contempt Petition has been £iled by the petitiener
Narendra Singh stating therein that by not considering his
case for regularisation, the respomients have committed

contempt of court.

2. We have heard the learned counsel for the petiticner
and Shri 3.K.thanna, 3r. Gride Clerk, departimencal repre-

sentat ive for the respondents.

3. The petiticner has been regularised in service in
terms ef the directions of the Tribumal. Ho case of contempt
is now made ocut. This Zontempt Pet itien is, therefore,

dismissed. Motices issied are dizchargede.
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(C.P.Sharma) (Gopal Krishna)

Administrative Menrber _ Vvice Chairman



